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PART IV 

The following Act of the Gujarat Legislature, having been assenfed to by the 
Governor on the 15th April 1963, is hereby published for general information. 

M. G. MONANI, 
Secretary to the Government of Gu jarat, 

Legal Department. 

GUJARAT ACT NO. xvrI OF 1963, 

(Fit published, after having received the assent of the Governor ip the 

"Gujarac Government Gazette" on the 15th April 1963). 

An Act further to amend the Bombay Entertainment Duty Act, 
1923 so as to increase the rates of duty, 

t !  - 

It la hereby enacted in the Fourteenth Year of the Republic of India aa follows:- 

1. (1) This Act may be called the Bombay Bntertainmenta Duty (Gujanrt sson rbla 

Amendment) Act, 1963. and mmm- 
encemon t. 

(2) It shall come into force on auch date aa the State Government may by noti- 
fication in the O@Au.i G- appoint. 

\ 

2. In section 3 of the Bombay Entertainments Duty Act, 1923,- Amendment 
of seation 3 

( I ) .  in sub-section ( I )  for olslue'(h), the followicg shall be substituted, namely:- :i I!;;* I 
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"(b) in any 0 t h  case,- 

(1) within the limits of the citiw and cantanmenta of Ahmedabad, Surat, 
Baroda,  hama agar, Rajkot and hmnagar, if the payment for admiasion - 

(i) doea not e x d  one rupee, 30 per cent of such payment; 

(ii) exceed13 one rupee, but doa not exceed one rupee and Bixtp &tje 
phe, 36 per cent of such payment; 

( )  exceeds one rupee and &ty nags p i ~ e ,  but doea not exceed two i 

rupm and 8kby w y e  pahe, 46 pcr cent of auch payment; 

(iv) exceeds two rupeea and 8kty mye pabe, but doea not exceed 
t h m  rupees and akty mye paise, 50 per cent of auch payment; 

(a) exced  t h  rupee0 and sixty mye parbe, 60 per cent of such pay- 
ment; and 

(11) in any other area, if the payment for admission- 
, \ 

(i) doea not e x 4  forty mye p i s e ,  26 per cent of such payment; 

(ii) exceeds forky mye puise, but does not exceed one rupee and sixty 
naye puke, 30 per cent of such payment; 

(+i) exce& one rupee and sixty naye puGq but doea not exceed two 
rupew and aixty mye paise, 40 per cent of auch payment; 

. , 

( iv)  exme& two rupeea and sixty naye paise, but doea not exceed 
tbree rupew and sixty mye  pabe, 60 per cent of such payment; 

(v) ex& three rupeea and sixty mye paise, 60 per cent of such pay- 
ment." 

7 

(2) after aub-aection (2), tho following sub-section shall be iasexkd, namo1y:- I 

"(3) Save rrs otherwise provided, every ticket, pa&s or other document I 

ieaued for admission to an entertainment shall state the-total amount including 
th~ amount. of duty payable for admission to euch enterhhmont.". 

t i 
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PART IV 
Acb of the Gujarat Legislature and Ordinances promulgated 

and ReguIations made by the Governor, 

The following Act of the Gujarat Legislature, having been assented to by the 

@ Governor on the 22nd April 1965 is hereby published for general information. 

p; B. V. PARANJAPE, 

:$ Joint Secretary to Government of Gujarat 
I Legal Department. 

9 ;A 
t GUJARAT ACT NO. 9 OF 1965. 

+i 
, . Fmt published, after having received the assent of the Governor in the 
I 

$ *. 
'Gujarat Government Gazette" on the 27th April 1965). 

An Ad further to amend the Bombay Entertainments Duty Ad, 1923 for 
'. 

certain puqpses. 
,- - 

b ' 
@ It is hereby enacted in the Sixteenth Year of the ~ q u b l i c  of India ar 

follows : - 

I. (A) This Act may be called the 'Bombay Entertainments Duty (Gujarat Ehort ti* 

Amendment) Act, 1965. and aomma~- 
aemmt. 

(2) It Wf come into force an the 1st day of April 1965. 

2. In section 4 of the Bombay Entertainments Duty Act, 1923, in sub-se+Amendnmt 
dmcWon4 r d tion ( I ) .  for the words and brackets "engraved or adhesive stamp (not beforeof I 

d}" the yards "or engraved stamp" shall J@!ituum IB%I 
# 

"4 !"-?? 
IT Extra-10 (Lino) 

L% 
AT 00- m- 



e @u jar at 6ob~rnm~nr 6a3r tte 
... 

- - EXTRAORDINARY 
PUBLISHED BY AUTHORITY -" ,. - ,  - 

Pol. VI] JIONDIY, 1)ECEbIBElt B,19T6/bGRAHAYAPi'A 16, 1887 
--__r-- _. 

1 - e  Paging is given to Lhh part in order that if may be 

filed as a separate compllatlon 

PART IV 
.. . 

Acts of the Gujarat Legislature and Ordjnaaces promulgated 
and ReguIations made by the Governor. 

' ., . . " 

, . . .. 
The following Act of the Gujarat Legislature, having been assented to by the 

Governor on the 4th December 1965 is hereby published for general information. 

SUMANT M. VDYARTHI, 
. Secretary to the Oovernment of Gujarat, 

Legal: Department. 

GUJAR~T ACT NO. 28 OF 1965. 

(First published after having received the assent of Ihe Governor in the 
"Gujarat Government Gazette" on the 6th December 1965.1. 

An Act further to amend the Bombay Entertainments puty Act, 1923 for the pur- 
pose of increasing the rates of entertainments duty an3 providing for the levy 

of tax on advertisements exhibited at entertaiamedts. . 

It h hereby enacted in the Sixteenth Year of tho ~epubl ic  of India as foHows :- 

1. ( I )  This Act may be called the Bombay Entertainments Duty (Gujarat sh,* title 

Second Amendment) Act. 1965, 
and ell~m8Ilt. W M ~ .  

(2) It shall come into force on such date as the State ~kernrnent may. by 
notification in the Oficial Gazette, appaint. . 

2. In the long title QI the Bombay ~ntertaioments Duty A C ~ ,  1923 (hereinafter 

. di a%@,, , 
referred to as "the principal; 'Act*'), for the words "en'teitainmefits irk the State of of Ion 

2 a ~ ~ m ' l ~ a r n b a y "  the words "entertainments and a tax in respect of krtsin forms of title 01 I d 

1923, advertisement eqhbited at such entertainments in the Stafe of Oujarat'' shall be M.#. 

Q- substituted, 
y. 

4 

# IV-E:~~-BB (&a) 
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h e a Q l e n t  3. In the preamble to the principal Act, for the words "entertainments in the 
of presmbb 
to B O ~ .  I State of Bombay" the words "entertainments and a tax in respect of certain forms 
Of lo2=- d advertisement exhibited at such entertainments in the State of Gujarat" shall 

be substituted. 

Amendment 
of ,,ti, 4. In section 1 of the principal Act, in sub-section (I), after the words "Enter- 

1 of Bom.1 tainments Duty" the words "and Advertisements Tax" shall be inserted. 
of IQBS. 

amendment 4, In section 2 of the principal Act, after clause (a), the followiog clauses 
of wtion 
9 B o m , ~  shall be inserted. namely :- 
af 1923. 

-. . . - "(aa) "advertiserneat" means the intimation or announcement of any goods, 
property, entertainment, trade, business or profession by means of a slide or 
film exhibited by means of cinematographs at a place licensed under the Born- B*m. 

bay Cinemas (Regulation) Act, 1953 or at any other place of entertainment: g51f 
(ma) "advertisement tax" means a tax levied and payabIe under section 4A;". 

b a n d m d  6. In section 3 of the principal Act. in sub-section ( I ) ,  for clause (b), the follow- 
of mion 
8 of B ~ ~ ,  ing shall be substituted, namely : - 
I of 1923. 

"(b) in any other case,- 

(Q within the limits of the City of Ahmedabad constituted under the no,. 
Bombay Provincial Municipal Corporations Act, 1949 and the cantonment X",iX 

of Ahmedabad an3 within the limits of a municipal borough constituted 1949. 

under the Gujarat Municipalities Act, 1963, if the payment for addssion -Guj. 
34 of 

(f) does not exceed one rupee, 30 per cent of such payment; 
1964. 

(10 exceeds one rupee, but does not exceed one rupee and eighty paise. 

40 per cent of such payment; 

(iib.$xceeds one rupee and eighty paise, but does not exceed two rupees 
. end eighty paise, 50 per cent of such payment; 

. . (iy) exceeds two rupees and eighty paise, but does not exceed three 
mpes an3 sixty paise. 55 per cent of such payment; 

. . , ,  
., . . - & d  , . (v) exw+ . " .  three rupees and sixty paise. 60 per cent of such payment; 

(IQ in m y  other area. lif the payment for admissioa- 
. .  - 

I . 
(0 does not exceed forty paise, 25 per cent of such paynient: 

. 

. .  
- . (ii) exce* forty paise, but does not exceed one rupee, 30 per cent :of. 

- auch payment; 

(iii) c x d  ow rupee, but does not exceed one rupee an# si&y paise. 
55 per cent of such payment; 
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. .(iv) exceeds one rupee and sixty ,paise, but doe; not exceed two rupees 
and sixty paise, 45 per cent of such payment; 

(v)  exceeds two rupees an3 sixty paise but does not exceed three rupees -- ::. . 
.- - ... 

and sixty paise. 55 per cent of such payment; 
... .- ..... 

- 5 ' ;  . - . -.. .. 
(vi) exceeds three rupees and sixty paise. 60 per cent of such pwment." 

7. After section 4 of the prindpal Act, the following sections shall be inserted, Insertion 
of new 

namely : - sections 

. 48 and 4B 
in Born. I 
of 1823. 

"4A. ( I )  There shall be levied and paid to the State Governinent an adver- Levy of 

tibment tax on every advertisement exhibited at an entertainment at the rates$z:h~, 
specified' in the Table below : 

Provided Chat the State Ciovernrnent m y ,  by general fir special drder. ciempt 

any advertisement or class of advertisements from the operation of this section. 

TABLE 

, 

Sr. Deechption of advertisement ,Rate with mference to the arce in .whiol~ the ~ l s w  of 

No. the entertainment. i p  situate 

Brcs Rate 
.. . 

1 2 8 4 

1. t5'idee (1) nreanithinth~ limitaofa Scventyfivpprcis~ppy~lidcper 
oity contrtitutcd under the tl~!. subject to  a mc xinlunl of 
Bombay Provincial Muni- Eiflcpn rupees per alide per 

. cipal Corpomtions Act. 1840 morltb. . 
or tho L~mits of a munici- 

' pal borough constituted 
undcr the Gujnrat BIuni. 
cipalit~ea Aot, 1983. 

. (2) any other area Fiftp paiee per alirle per . , 
-day aubject to a 'ma2imu'm 
of twelve rupceu per &do .. . . 
pet month. 

2. Trailem uf Z i a  any arae One rnpeo p r  day psr 
trailer. 

8. F8ms other than truilem. - .. 

(a) not exoeeding 30 met. any area 
res in length 

(b) esoding 30 metres in nny area 
length 

One rnpce per day per film. 

One rupee and fifty pakper 
day per film. 

(2) The advertisement tax shall be paid in the prescribed manner by the 

proprietor to the State Government. 

48. (1) The proprietor shall, at such time and in such manner and to such Procedure 

officer, as may be prescribed, submit a return stating the total number of adver- 228:i2-t 
tisemeots exhibitwl at- an entertainment and shall .at presqfiQ@ - time pay to mmt to 

such officer the amount of tax for that entertainment. 
l u t e  Govern- 
ment. 

(2) The proprietor shall maintam such records, in such manner and ~II such 
form, as may be prescribed.". 
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Inmrtion 8. After settion 5 of the principal Act, the following section shali be inserted, 
of new 
mtion nameIy : - 
6-lA b 
Born. I of 
1921. 

pualeb- "5-1A. If the proprietor exhibits any advertisement in contravention of I.. 
merit for the provisions of section 4A or faiIs without sufficient cause to submit any 
nou*oomp~ 
Iianoe of return as required by section 4B, then without prejudice to the recovery of any 
wctioa 
68 or a* tax that may be due from him. he shall, on conviction, be punished with fine 

which may extend to five hundred rupees". 

Brpen&-t 9. In section 7 of the principal Act,- 
of seatfon 
7 of Born. 
1 of W U .  ( I )  in sub-section ( I ) ,  after the words "entertainments duty" the words "and 

advertisement tax" shall be inserted; 

(2) h~ sub-section (3, after clause (h), the following clauses shall be inserted, 

namely : - , 

"(h-1) for pressibig the t a e  at' which and the manner in which and the 
oficer to whom the payment of advertisement tax shall be made by the pro. 

(h.2) for prescribing, the rime at which and the manner in which and the 

ofioer to whom the return shll be submitted; 

(h-3) for prescribing the records. and the form and the manner in which 
such records shall be kept by a proprietor." 

benament 10. In section 9 of the principal Act, after the words "entertainments duty" 
of mtion 
9 of Born. I 

*F words %r advertisement tax" shall be inserted. 

Qf loH. 
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